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SUBJECT:— Forwardjno of copies of the Ordets passed by 
the Central AdminjtrafJve Tribunel,Bangalore. 
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Please find enclosed hereuj.th  a copy of the 

ORDER/STAY ORDER/INTERIM ORDER!, Passed by this Tribunal 

in the above mentioned application(s) on
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CFNRkL ADMINISTFThrrIVE TRIBUNAL 
BANGAWPE BCH 

S 	 O.A. No.164 to 166/93 

?JND1Y THIS THE TENPI3 DAY OF JANUARY 1994 

Shri Justice P .K. Shyamsundar ... Vice-Chairman 

Shri Lv. Ramanan ... mber [A) 

M.A. Rahman Sharrif, 
aged about 64 years, 
S/a late Ibhaired tstagir Sharif, 
Chief Travelling Ticket 
Inspector [RetdJ, MYS/SBC, 
Deepti Nilaya, 
Lakshrnaiah Block, 
Vishnu Textiles, 
Bangalore-24. 

S. Harischardra Rao, 
Aged 60 years, 
S/a Shantha Rama Rao, 
Chief Travelling Ticket 
Inspector [RTD.), MAS/SBC, 
18, 2nd Main, 2nd Block 
West of Chord Road, 
Bangalore-79. 

B.H. Gilbert Paul Raj, 
Aged 60 years, 
S/o Hoovappa, 
Chief Ticket Travelling 
Inspector [Retd], MYS/SBC, 
17, 2nd Main, 
Behind Ayappa Poultry, 
Chamarajpet, 
Banga lore-i 9. Applicants 

[By Advocate Dr • M.S.  Nagaraj a) 

V. 

1. 	The Chief Personnel Officer, 
Southern Railway, 
Park TcMn, 
Madras-600 003. 

The Chairman, 
Railway Board, 
New Delhi. 

n of India 
esentei bj the 
etary to Governrrent, 
stry of Railways, 
Delhi. 

leadAte Shri A. . Ven1oal 1  ing 	unsei f or 

Respondents 
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Shri Justice P.K. Sh' 

1. 	We have heard Shri A .N 1, Venugopal, the learned Standing 

11 

clunsel for Railways and the 

as well. We propose to disp 

stage itself as the controvE 

by an order made by the Madra 

tion 1b.336 to 338/92 and 

on 1.11.1993. FollcMing th 

counsel for the applicants 

of this matter a.t the admission 

sy in this application is covered 

Bench while disposing of f apolica- 
N 

ier connected aplications decided 

said judgment we make a similar 

order by directing the RailwaylAdministration to do as under: 

The respondent is direclted  to consider the cases of each 
of the applicants for xtension of the benefit in terme 
of Circular order I.b.Pi1s  )443/III/T.C.Sta:Ef/Court Case./TPJ 

. (Pilot) dated 22.9.192; 

In case they are foundl eligible for the benefit of that 
order they may be pratt ted to the appropriate grades viz. 
[a) in the scale of Rs425-64O with effect from 29.6.1976, 
[bJ in the scale of R 550-750 with effect from 26.11.76 
and [c] in the scale of pay of Rs.700.-900 with effect from 
1.8.1979, all on proforimi basis; 

It is open to the respoTdents or any other canpetent autho-
rity to arrive at a decision to call for additional particu-
lars about each applicafrit in support of his claim and to 
call for the same withjst a period of 1 month f ran the date 
of receipt of this order, 

The cases of the app4icants  shall thereafter be decided 
within a period of thre rronths fran the date of receipt 
of the particulars and an order camtunicated to the appli-
cants. 

In case the applicants are found fit for pratotion, their 
pay may be fixed noti rnally from the respective dates as 
asked for in the prayell, 	the pension of the applicants 
shall then be redetrminEd by the respondents on the basis 
of the above ref ixation of pay. 

The pension so revised shall be payable to the applicants 
with effect from the dtes of filing of these applications, 
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fran rronth to nDnth along with appropriate relief. 

7. The arrears, if any, to be calculated and paid fran a period 
of 1 year from the date of this order. 

The açplication stands disposed off finally with the abDve direc-

tiais. 
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Dated:— 3 C MAY 1994  

	

PLATIQ NUMBER, 	164 to 166 of 1993. 

V 	
APPLjfl'TS: 	V 	 RESRtDENTS-: 

 

Sri.M.A.Rahr-nan Shari-if & Others V/S. Chief Per. Officer, Southern  - VV 	

V 
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Railays-jMad.rs. .and Oters. 	VVV V 

	

V V 	
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V  Dr.M.S.Nagaraja,Advoc, 
 

V 	No.11,Secorjd Floor, V 	

V 	

V 	 S 
V 

First Cross,Sujatha Complex, 
V 	Gandhinagar,Bangalore...9.  

2. 	The -Assistant Personnel Officer, 	
V 

V 	

V 	. Southern Railways,Bangalore_1. 
 

3-. VVV 	 Sri.A.N.eruoopala Gxowda, 	
V 	

V 	

. VVV V 
VV 	 V 

Advocate,Vo,8/2,Upstajrs, 	 .. .• 	 - 

R.V.Road,Langalore_4.  

Subject:- Forwardi 	f copies 
Central adnjiciistrativ Triun alBangalore. 
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_ 
Date 	 Office Notes 

	
Orders of Tribunal 

PKS vC1VR MA 
24 .5 .1994 

Orders on M.P. for Extension 

of Time: Heard Shri A.N.Venugopal 

for the Railways seeking further 

extension of time for compliance 

of the directions of this Tribu-

nal. The application is not 

-: - opposed. In the circumstances 
140!i 	4' - 	

direct extension of time by 
- 	-: ell 

1 \çurther period of three months 
z ( 

tix?. No further extension 
' Ji1fz -j, I; 	- 

MEMBER [A) 	 VICE CHAIRMAN 

TRUE t 

nWl 

fftJ1 


